BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
- BANGAIORE BENCH, BANGALORE

. DATED THIS THE 15th DAY OF APRIL 1987
Present : HDn“le Shri Ch.Ramakrishna Rao Member{d)
\
Hon'ble Shri L .H.A.R2c0 Member(A)

APPLICATION No.197/87(F)

AN .Subramanyam,
Ex~Z ,C.R.,C., Grade-I,
SeB.Cay, Southern Railway,
Bangalora. e APPLICANT
( shri m.Raghavendrachar ees Advocate )
V.
General Manager,
Southern Railway,
Madras=-3,
Chief Commercial Superintendent,
Southern Railway,
Bangalorsa, e RESPONDENTS

( shri Venucopal ess Advacate )

This application has come up befor:z the court today,

Hon'ble Shri Ch.Ramakrishna Rao, Member({)) made the following :

ORDER

Prmcae?ings wers initiated against the applicant
under the pruvisionsiuf Failway Servants(Disciplinary & Appeal)
Fules, 1968 allsgingithat he had issued pamphlats on 29,2,1384
subscribing his name | and using derogatory language against some
sgnior officers in the Mancalore Division. The disciplinary
authority (R2) held that the allesgations ware established and
imposed the penalty ot removal from service. According to the
applicant, he preferred an appeal acainst the order of R2 to
b the appsllats authority(ﬂ1) but, the same not having been dis=—

posed of within six months, he has filad this application for

setting aside the order dated 28.1.1985 passad by RZ.
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2, Sri M.R.Achar, learned counsel for the applicant,
submits that there has be:n enormous delay on the part of R1 in
dispesing of the appeal preferred by his client and this Tribunal

should thersfore entertain the application.,

' 3. 5ri A.N.Venugopal, appearing for the respondents,
submits that no appeal has actuall§ besn received from the
applicant in the office of R1 and, as such, the appellate authom

rity, R1, cannot be blamed for not disposing of the appeal.,

4, After giving careful thought to the matter, we
consider that the ends of justice would be met if the applicant
is permitted to file a memorandum of appeal befors the competent
authority within one month from the date of receipt of this
ordar. The appellats authority, after receipt of the memorandum
of appeal, shsll dispose of the same within threze months. Whils
doing so, he shall grant a personal hsaring to the applicant

and dispose of the appeal by a speaking order, whggein the con-

tentions urved by the applicant are considered carefully and

cogent rezasons given for the conclusions arrived at,

Se In the result theapplication is disposad of

subject to the above observations. MNo order as to costs.
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